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(b) and ic) Tht* decision of the Government 
of Maharashtra regarding recognition of the 
Degrees and Diplomas of the Bhopal Regional 
College is awaited. Ihe National Counci! of 
Educational Research and Training has 
requested all State Governments to recognise 
the Degiees and Diplomas of the Regional 
Colleges of Education.] 

t[REVOKIN'G   OF DECISIONS OI GlI.I. 

GOVERNMENT  IN  PUNJAB 

•367. SHRI N. K. SHEJWALKAR: SHRI   
1'ITAMBER     DAS: SHRI PREM   
MANOHAR : 

Will the Minister of HOME AFFAIRS be 
pi eased to state  : 

(a) whether it is a fact that a number of 
decisions taken by the Government in 1'unjab 
headed by Shri L. S. Gill have been revoked 
after the imposition of President's Rule in that 
State; and 

(b) if so, what are those decisions and what 
were the reasons therefor?] 

 

trTHE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA)  : (a) and ib)  
Some of the decisions  taken  by  the 
Government during the period when Shri L S- 
Gill was the Chief Minister of Punjab, have   
been   revised   after   the   imposition of   
President's   Rule   in   Punjab.    These cases 
which   mostly relate to service matters  like 
appointments,     promotions,    reversions,   
retirements,   pay   fixation,   etc., were 
reviewed so as to ensure that orders were in 
accordance with the rules and regulations in 
force.    Some orders of postings and transfers 
of Government servants were also revised due   
to exigencies  of administration.    There   are   
other   instances   like issue of excise licences,   
restoration of site for bus stand, allotment of 
scooters   from Government quota, 
reconstituton of market committees, validation 
of sale of land, in auction, etc., where the 
Government after careful   consideration found 
it necessary to revise earlier orders.] 

U. G. C. ASSISTANCE TO     NON-
GOVEBNMENT COLLEGES 

*a68   SHRI SITARAM    JAIPURIA: 
Will the Minister of EDUCATION    be 
pleased to state : 

(a) whether it is a fact that the Univer-| Sity   
Grants   Commission   directly     gtves 

financial assistance to non-Government col-1  
leges    in Stales ior building purposes ; 

 


